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tion 7 of the Indian Telegraph Act, 
. J886. [Placed m Library. See No LT- 
0793j74].

Bhakra M anagement S oard R ules, 
1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF 
SIDDHESHWAR PRASAD): I beg 
to lay on the Table a copy of the 
Rhakra Management Board Rules,
1974 (Hindi and English versions) 
published in Notification No GSR 
1330 m Gazette of India dated the 
14th December, 1974, under sub­
section (3) of section 97 of the Pun­
jab Reorganisation Act, 1966. [Placed 
m Library See No. LTl8794j74],

A nnual R eport of R egistrar op 
Newspaper for India on P ress in  
India, 1972 and G ujarat Notifica­
tions R e cinem as

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA)- I beg to lay on the 
Table—

1. A copy of the Annual Report 
(Part I) (Hindi version) of the 
Registrar of Newspapers for India 
on Press in India, 1972. [Placed 
in Library. See No. LT-8796j74].

2. (i) A copy each of the follow­
ing Gujarat Notifications (Hindi 
and English versions) under sub­
section (5) of section 9 of the 
Bombay Cinemas (Regulation Act, 
1953 read with clause (c) (iii) of 
the Proclamation dated the 9th 
February, 1974 issued by the Pre­
sident in relation to the State of 
Gujarat*.

(a) The Gujarat Cinemas Regula­
tion (Advertising Vans) (First 
Amendment) Rules, 1973 publish­
ed in Notification No. GH-G|80j 
BCRJ2972-2095 in Gujarat Govern­
ment Gazette dated the 17th May,

1973.

(b ) The Bombay Cinema 
(Gujarat Second Amendment)
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Rules, 1973, published in Noti­
fication No. GH|G|115jBCR|3363- 
IV-A in Gujarat Government 
Gazette dated the 14th June, 
1973

(c) The Bombay Cinema
(Gujarat Third Amendment)
Rules, 1973, published m Notifi­

cation No GH|G|305|BCR 3270-
'i01J A in Gujarat Government 
Gazette dated the 29th Novem­
ber, 1973

(d) The Bombay Cinema
(Gujaiat Fourth Amendment)
Rules, 1973. published m Noti­
fication No. GH|G|330|BCR|3370- 
9141-A in Gujarat Government 
Gazette dated the 27th Decem­
ber, 1973

(11) A statement (Hindi and
English vei sion.s) showing reasons 
for delay in laying the above Noti­
fications. [Placed in Library. See
No LT-8795174]
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COMMITTEE ON PRIVATE MEM­
BERS BILLS AND RESOLUTIONS

Forty-N inth  Report

SHRI G G SWELL (Autonomous 
Districts): 1 beg to present the
Forty-ninth Report of the Committee 
on Private Members’ Bills and Re­
solutions
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ME. SPEAKER: It will be sent to 
the Minister.

COMMITTEE OF PRIVILEGES 
THIRTEENTH REPORT 

DR. HENRY AUSTIN (Ernaku- 
lam): Sir, I beg to present the
Thirteenth Report of the Committee 
of Privileges.

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES

T hirty- first, Thirty- second and 
T hirty- third R eports

SHRI D. BASUMATARI (Kokra- 
jhar): Sir, I beg to lay on the Table 
the following Reports of the Com­
mittee on the Welfare of Scheduled 
Castes and Scheduled Tribes:

( 1) Thirty-first report on action 
taken by Government on the re­
commendations contained in their 
Fifteenth Report on the Ministry 
of Finance (Department of Reve­

nue and Insurance)—Reservations 
for, and employment of Scheduled 
Castes and Scheduled Tribes in thv' 
Life Insurance Corporation of 
India and facilities (concessions pro­
vided to Scheduled Castes and 
Scheduled Tribes by the Life Insu­
rance Corporation of India.

(2) Thirty-second Report on ac­
tion taken by Government on the 
recommendations contained in their 
Twenty-first Report on the Minis­
try of Education and Social Wel­
fare (Department of Education) 
—Admission and other facilities for 
Scheduled Castes and Scheduled 
Tribes in Indian Institutes of Tech­
nology and Indian Institute of 
Science, Bangalore.

(3) Thirty-third Report on ac­
tion taken by Government on the 
recommendations contained in their 
Twenty-second Report on the Min­
istry of Home Affairs—Tribal Deve­

lopment Blocks in Madhya Pradesh.

SHRI JYOTIRMOY BOSU (Dai- 
mond Harbour): Mr. Basumatari
represents that particular area where 
there are tribals. He himself belongs 
to a Scheduled Tribe. May I know 
whether the atrocities being com­
mitted on the Bodo tribals in Assam 
have been brought to his notice and 
whether as the Chairman of this 
esteemed committee, he has been able 
to do anything to stop these atro­
cities?

SHRI D. BASUMATARI: It is they 
who instigated the simple Bodo tri­
bals to fight amongst themselves.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM SITTINGS OF ^  

THE HOUSE

Eighteenth R eport

SHRI CHANDRIKA PRASAD
(Balia): Sir, I beg to present the
Eighteenth Report of the Committee 
on Absence of Members from the 
Sittings of the House.


